
Misc (Crl) Bail Case No 346 of 2O22

(Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.)

02-08-2022

This is a petition filed u/s 438 of CrPC, with prayer for

an order to release accused/petitioner Atisam Ali @ Iftisam Ali

on bail, in the event of his arrest in connection with Tezpur PS

Case No. 946lLg u/s t43l34tl32sl1s3(A)12941s0613071

29s(A) of IPC.

The called for case diary has been received.

I have heard the learned Counsel for the accused and

also the learned Addl PP for the State.

The facts of the case, in brief, are that on 04-06-2019

an ejahar was lodged by one Sri Simanta Bikash Boruah at the

Tezpur PS stating therein that on that day at about 4.10 pm at

Chawkbazar, Tezpur he saw a mob of 50/60 persons

obstructing a tempo driver and creating nuisance over the

' road. The informant went there and rescued the tempo driver.

Thereafter when he went towards his motorcycle, around

50/60 youths came there under the leadership of one Manju

' and they assaulted him and caused injury in his chest, back

and head. They also attempted to stab him with a khukri. The

youths who gathered there also rebuked him by uttering some

obscene words regarding Hindu Religion. Based on that FIR,.

Tezpur PS Case No. 946/19 was registered.

The record reveals that the investigating officer was

searching for the present accused, soon after the occurrence

of the incident. But, the accused was not co-operating with

the investigating officer. The investigation in this case has

been delayed because of non co-operation of some of the

accused persons including the present one. The conduct of the
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accused suggests that if he is granted pre-arrest bail, he may
try to flee from justice.

considering the nature of the offence and the previous
conduct of the accused/petitioner, the prayer for pre-arrest

bail is rejected.

Return the case diary in sealed envelope.

With this order, this Misc case is disposed of.

G-'--
Addl Sessions Judge(FTC),

Sonitpur, Tezpur


